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There is need to supply electricity on [English)

priority basis to the drought affected areas
to enable them to operate tubewells for
irrigation purposes and thereby save the
States from the fury of drought.

1 hope that the Government would
endeavour to find a permanent solution to
the problem of floods and drought at the
carliest.

(iii) Need to provide adequate job secu-
rity to the contract workers of Surat
Textile Mills, Gujarat

*SHRI HARTHAR SOREN (Keonjhar) :
About 90 per cent of the total workers of
Surat Textile Mills, Gujarat are from Orissa.
They were lured away by the lobour contrac-
tors by promising them lucrative wages. But
they are still working there on a purely
temporary basis and the contractors are
collecting commission from their wages.

No service conditions have been prescrib-
ed for them. They do not get full pay leave.
They do not get wages on the weekly
holidays. They do not get medical facilities
like the permanent workers. When some
workers meet accident at the time of work,
they are thrown out of employment. The
concerned managements do not enforce any
labour laws. Therefore, it is necessary that
these workers are rendered full protection
from the harassment of the labour contrac-
tors. As they have been working since long,
their jobs should be regularised without any
further delay and other benefits given to the
permanent workers should also be given to
them. I request the Government of India to
direct the concerned management to extend
all sort of medical facilities to these workers.
I demand that an impartial enquiry should
be conducted regarding the conditions
existing in Surat Textile Mills and adequate
job securities should be provided to the
workers. )

*The speech was originally delivered in
Oriya.

(iv) Demand for a comprehensive sugar
policy in the Seventh Five Year
Plan.

SHRI BALASAHEB VIKHE PATIL
(Kopargaon) : The present level of sugar
production in the country is not sufficient
to meet our requirements and the Govern-
ment bad to resort to large-scale import of
sugar from abroad in the current year in
order to meet the demand of the people and
also to keep the spiralling prices of sugar
in check at a reasonable level. It may be
recalled that in the past we were able to
export sugar in moderate quantities. This
reversal of the situation from being surplus
to deficit in sugar production and its rising
prices, undoubtedly indicates that there is
something wrong in our planning and policies
so far as production of sugar is concerned.

It is necessary to increase the licensed
capacity of sugar factories. More licenses for
setting up new sugar factories and for
expanding the existing factories should be
given to increase sugar production. Targets
should be fixed before issuing licences for
new factories. Adequate facilities should also
be provided to encourage new units.

It is also necessary to ensure remuncra-
tive prices of the sugarcane growers and
provide them other incentives to increase
production of sugar-cane.

A comprehensive new sugar policy for
the Seventh Five-Year Plan should be
formulated and announced by the Govern-
ment as early as possible to make India a
surplus country in sugar production.

(Translarion)

(v) Need to declare Bastar district in
Madhya Pradesh as industrially
backward areas

SHRI MANKURAM SODI (Bastar) .
Mr. Deputy Speaker, Sir, District Bastar is
considered a backward Adivasi area not only
in Madhya Pradesh but in the entire country.
But even then that district has pot been
treated as an industrially backward district
of the country. Whoever visits the district,
he is surprised to see why it has been
deprived of industries.,



